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"Freedom to manage religious affairs: 
Subject to public order, morality and 
health, every religious denomination or any 
section thereof shall have the right to 
establish and maintain institutions for reli-
gious and charitable purposes to manage its 
own affairs in matters of religion, to own 
and accrue movable and immovable 
property and administer such property in 
accordance with law." 

 

STATEMENT  BY  MINISTER 

Harassment and Humiliation of a girl 
student in a DTC Bus 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Sir, it is with a deep 
sense of pain and anguish that I rise to make a 
statement regarding the regrettable incident 
that took place on a DTC bus on  Thursday,   
the   llth  August,   1938 
when a youing college    student ....................  
(Interruptions) 5.00 
P.M. 
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SHRI V. GOPALSAMY (Tamil Nadu): I 
want the statement in Tamil. 

DR. RATNAKAR PANDEY; That is not 
the official language. 

THE      VICE-CHAIRMAN       (SHRI 
SATYA PRAKASH MALAVIYA): We 

may continue  the Bill  till the Hindi version 
comes. 

SHRI JASWANT SINGH (Rajasthan): 
Why not adjuorn the House0 This will 
amount to a shortcut. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI M. M. JACOB): Mr. Vice-
Chairman has already said that the Bill will 
continue. 

SHRI JASWANT SINGH; I am safe-
guarding her interest. Her speech will be 
effective. 

I. 
STATUTORVRESOLUTIONSEEKIN

G DISAPPROVAL, OF THE 
RELIGIOUS INSTITUTIONS 
(PREVENTION OF MISUSE) 
ORDINANCE, 1988—Contd 

II. RELIGIOUS 
INSTITUTIONS(PREVENTION       OF    

MISUSE) BILL^ 1988—Contd. 
SHRIMATI   JAYANTHI   NATARAJAN 

(Tamil Nadu): Sir. the hon. Member just wanted 
to safeguard my interest. But as a member of 
the largest oppressed  class  of . the    world,   as  
a woman, I want  to     join   issue with what the 
hon. Member, Mr. Jaswant Singh, said when he 
first initiated the debate and moved the 
Statutory Resolution.    The hon.    Member said 
at that time that India is not a theocratic State 
and it is difficuly to define what constitutes  
religion   and  what  constitutes dharma. Since 
it is difficult   to define on that ground partly he 
took serious   objection  to   the  contents   of 
the Bill. I want to join issue with him on  that 
point     before beginning    to speak on the Bill. 
It may be possible to define what dharma is. It 
may not be possible to define what religion is. 
But as a woman I can tell you that all     
religions     equally      discriminate against 
women. It is possible to de-fi'ip  poverty.  It is 
possible to define socialism. It is possible to 
'define hunger. It is possible to define the rights 
to women. But when   religion to mili- 


